
 
 

 

              
 

   
       

 
 

 
 

         

          

      

       

          

     

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

RFA[SH]2/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

14-6-2013 

Mr. I. Ahmed, learned counsel appearing for the appellant 

submits at the Bar that the appellant is depositing Rs. 2 lakhs today 

itself in the Registry of this Court. 

Accordingly, permission is granted to deposit the said 

amount of Rs. 2 lakhs in the form of cheque today itself. 

List this case again on 28-6-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

              
 

   
       

 
 

 
 

         

         

  

   

       

 

    

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]67/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

14-6-2013 

Mr. S. Sen, learned counsel who entered appearance for 

respondent No.3 prays for further two weeks’ time for filing affidavit-

in-opposition. 

Prayer is granted. 

Respondent No. 1 and 2 had already filed affidavit-in­

opposition. 

List this case on 28-6-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

   
       

 
 

 
 

        

           

   

    

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]76/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

14-6-2013 

As prayed for by Mr. S.C. Shyam, learned CGC appearing 

for respondent No. 4, four weeks’ time is granted as last chance for 

filing affidavit-in-opposition. 

List this case on 12-7-2013. 

JUDGE 
S.Rynjah 



 
 
 
 
 
 
 

              
 

   
       

 
 

 
 

        

           

   

    

 

 

 
 

 

 
 
 

WP(C)[SH]77/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

14-6-2013 

As prayed for by Mr. S.C. Shyam, learned CGC appearing 

for respondent No. 4, four weeks’ time is granted as last chance for 

filing affidavit-in-opposition. 

List this case on 12-7-2013. 

JUDGE 
S.Rynjah 


